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THE APPROPRIATION  (No.  4)   BILL, ' 
1986—Contd. 

MR. DEPUTY CHAIRMAN: We conti-
nue with the discussion on the Appropriation 
(No. 4) Bill, 1986. Shri B. Satyanarayan 
Reddy to continue his speech. 

SHRI B. SATYANARAYAN REDDY: 
(Andhra Pradesh); Mr. Depuiy Chairman, 
Sir, yesterday, I was speaking on this 
Appropriation Bill. In the present Bill, 
Appropriation (No. 4) Bill, 1986, an 
aggregate amount 0f Rs. 1,318 crores, 40 
lakhs and 40,000 has been s°ught for the 
services for the financial year 1986-87, in 
respect of the services specified in column 2 
of the Schedule. Sir. if we want our country 
to be very strong and prosperous and if we 
want a healthy and happy nation, we must 
devote our energies and efforts to some °f the 
important things which g0 to make the 
country strong. 

[The  Vice-Chairman       'Shrj   M.       P. 
Kaushik) in the Chair], 

Tn  the  present     Appropriation  Bill,   the 
services and the amount allotted for each of 
the services  have     been  indicated  in 
column 3 and 2 of the Schedule respectively.   
I would like t0 draw the attention of tThe 
Government to    some of them.    For 
agriculture,  the  amount  sought is Rs.   15 
crores.    For Defence—400    crores.    For 
Rehabilitation—Rs; 1,24,000.   Then,    for 
industry—this ig very important—only Rs. 70 
crores.   I am only referring to some of  the  
important     things.   Then,  public works—
Rs.     1,42,89,000.     Housing    and Urban   
Development—Rs.   2,21.80,000 and Ministry   
of  Water      Resources—Rs.   10 lakhs. These 
are the amounts allocated or sought for and we 
have to see, out    of th:s amount how much is 
to be spent on important  works.    Sir,  we  
have to  make this country strong and  
prosperous.  Particularly, we h'av* t0 work for 
ihe betterment of the vast population of the 
rural areas of our country.    Mahatma Gandhi, 
under whose leaHershin w» fo'!<?ht for tv,<" 
independence of th,? country, never antici-
pated  t'hem  to  he  Miniters,  parliamenta-
rians or leeislators. His only aim was to attain 
independence of the coun*ry so that the vast 
population living in rural areas 
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could become prosperous and happy, so that 
there was no poverty in this country. But, Sir, 
even after 39 years of independence, we have 
not achieved that go'al. Mahatma Gandhi's 
ideal was to make India strong and 
prosperous, to establish a new India, a new 
socialist society where there would be no 
poverty, where there would be no 
unemployment, but we h'ave not solved those 
problems. We have to make efforts to realise 
that goal. 

For that 
we have      to      take    certain 

measures.    For example,  large     parts of our 
country are always affected either   by floods or 
drought.    Particularly, jn the last three-four 
years the  States     of    Andhra Pradesh,  
Rajasthan,  Orissa and a part 0f Ma'narashtra 
have been     suffering    from drought.   These 
States have been requesting the Central 
Government     t0 provide sufficient   funds   to      
undertake     drought relief works;  but  the     
amount  given  to them by the Centre is very 
meagre.   For the last six years Andhra Pradesh 
has been reeling  under   acute  and     
unprecedented drought.    The     situation     
has     assumed alarming   proportion.     Many   
listricts     in t'ne State, especially the whole of 
Rayalaseema and many districts of Telengana 
and some  coastal  districts  are suffering  from 
drougt for th,? last four consequtive years. The 
Stale Government has asked for providing an 
amount of over Rs. 300 crores for relief works, 
but the amount prov'ded by the Centre is 
hardly Rs. 40 crores.   In order  to  improve the  
situation  we have suggested to the Central 
Government that irrigation projects should be 
taken up in Andhra Pradesh and in other parts 
of the countiy immediately.   We   are not 
asking the Centre to give us money, We are only 
askin3  the  Centre to  clear the  projects. We 
have asked for e'earnce of the Telugu-Ganija   
project   which  's  v»ry  imnortant. If  this  
project  is  cleared,  it will  provide not only 
drinkine water to a vast m-jfrtv of people in 
Madras Oitv. hut trim heln in irrigating the 
whole of Ravalaseema reg:on which is a 
chronic drought-affected area. I ikewise, I 
want the clearance of Vamsadhara Stage II, 
Polavaram project, Yeluru project,  Singur  
project,     Jurala     nroject, Sree Ram Sagar 
project St*oe II. Pulichin. to  nroject  and  'hen  
Srisailem  left  bank canal. 
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These are certain important projects that 
are pending for clearance by the Central 
Government. Similarly there may be a 
number of such projects pending with 
Centre for clearance relating to other Sta 
tes. Yes, there may be some frcm Karna 
taka, from Maharashtra also. I would like 
the Central Government to take early 
decisions to clear all these projects so 
that our country should become prospe 
rous. If a part of the country becomes 
prosperous the whole of thg country be 
comes prosperous. If these projects 
are      cleared      and        as a    result 
if a part of the country is benefited, naturally 
the whole country gets the benefit. Under the 
present drought situation, these projects 
which are very essential to our population 
should be cleared and there should not be any 
hindrance. 

Likewise the construction of roads, the 
national   highways   are   also      important. 
Government must take early step to see that 
rural India is reconstructed. We have requested   
the     Centra]     Government.... (Time bell 
rings).    Sir, I will take only two or three 
minutes more and      finish. There   are  
certain   roads  which  have  to be undertaken.      
We   have   also   submitted a memorandum to 
the Government of India regarding inclusion 
of some of the roads  in Andhra Pradesh  in 
the Central National  Highways  system.   I  
will  only mention  a  few of them.   The     
existing length of the National Highways in 
Andhra  Pradeh is only1 2353      kilometres, 
which is   v'tr? much less according to the 
formula that  the length of the National 
Highways in any Sta*.7 should be area of the 
State divided by 50. According to this 
formula,   Andhra   Pradesh  should      have 
3,188 "km   Of  National   Highways.     This 
is very important.   For the last 10 to 15 years,   
no   important   works—either      of repairs  
or  of     new  roads—have     been' 
undertaken bv the centre in  the  State of 
Andhra  Pradesh.   So I would  like     the 
Ontral   Government  to  spend      sufficient 
monev.   to  al'ot   sufficient  money for  re-
pairs  anrl   pvinc  a new  roads.     Similarlv 
th»   vState   Government   has   suggested   10 
hiehwav* to be brought into the National 
Highways System.   We want the Central 

Government at least to take up four of five of 
them immediately. 

Thirdly, Andhra Pradesh has requested for 
allotment of at least 5.6 crores per year for 
ordinary repairs of the double-Line National 
Highways at the usual rate of Rs. 12000 per 
kilometre. The State is now getting only Rs. 
1.2 crores ner year, which is very insufficient. 
SO the Government must allot sufficient 
funds for these things. 

Fourthly, Andhra Pradesh Government has 
proposed the construction of a coastal road 
connecting Toda near Tamilnadu border with 
Ichchapuiam near Orissa border at a cost of 
Rs. 34 crores covering a distance of 1000 
kilometres. This is also a very important 
work, but no sufficient amount has been 
allotted so far for this. 

Apart from this, I would like to dvaw 
the attention of the Government that all 
tho?,? backward areas throughout the 
country—whether in Andhra Pradesh or 
in any other State—should be develop 
ed. For this purpose, wherever neces 
sary, these areas should be declared as 
backward      areas and industries 
should be set up there. In our State, 
there are certain districts which are 
very backward—tike the district from 
which I come—Mehboob Nagar in Telen 
gana. There are certain districts in 
Rayalaseema and in coastal areas ot 
Andhra Pradesh like Srikakulam etc. 
Such districts should be developed'. For 
this the Central Government must allot 
sufficient money and set up some indus 
tr ies so that these areas can 
be developed. So far as the Mahboob- 
nagar district is concerned, there are 
no irrigation facilities. If we set up 
industries and take up development work, 
we can develop thew areas. Employment 
opportunities can be created if the indus 
tries are set up in the disrict 

I would like to draw the  attention of the 
Government   .    .    . 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK):   Please take Y°ur seat. 

SHRI B. SATYANARAYAN REDDY. 
One second.  I am concluding. 
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Another important thing is that in order tot 
make our country strong, prosperous, our 
nation, a healthy nation, the immediate 
atention should be paid on the iol-lowing 
things: agriculture, irrigation, energy, rural 
ievelopment, provision for pure drinking 
water, developments ol science and 
technology pub.ic works, housing and urban 
development are some of the important 
subjects. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK)  ; Please sit down. 

SHRI B. SATYANARAYAN REDDY: 
Even after 39 years of our independence, we 
could not provide even pure drinking water 
facility to the people. I would like that the 
Government must take immediate steps to 
provide pure drinking water facilities to the 
poor people living in the villages. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK):   Mr.   Jagesh   Desai. 

SHRI B. SATYANARAYAN REDDY; 
No use of your debates and all      these 
things because you don't want to listen. 

THE VICE-CHAIRMAN (SHRI M. P, 
KAUSHIK)   :   Please take your seat. 

SHRI JAGESH DESAI (Maharashtra): Sir, 
I rise to support the Appropriation (No. 4) 
Bill, 1986. Sir, While supporting this Bill, I 
would like to place before mis august House 
some of my views not only on economic 
policy, but on taxation policy also. 

Our Finance Minister has assured this 
House that he is going to come wife a paper 
on direct taxes in the current session. Sir, I 
welcome the announcement of the Finance 
Minister and probab'y in this session that 
paper will be before us. 

Sir, time and agaii. while taking part in the 
discussion 0n the Budget and t'ne 
Appropriation Bill, 1 have made it very clear 
that you cannot simplify taxation Iaws except 
by curbing the tendency of dividing the 
income and paying at a lesser rate than wtat 
you ought to foave paid. Sir, 

the taxation system should be such that it is 
simple. Simple means that the provisions in 
the Act and what is narrated in the explanation 
and in th© rules should be such that it can be 
interpreted in omy one manner and there can 
be no two views on that. And that is what, I 
feel is simplicity jn the taxation laws. I am sure 
that when the new Bdl come before this 
House, due care will be taken. Even if a 
section is lengthy, I do not mind. But the 
meaning should be clear, and there should not 
be any other kind of interpretation. If that is 
done, most of the cases which are being 
decided after a long time, could be decided at 
an earlier date. 

Sir, secondly, I have also said that we hav,; 
to take action to plug the loopholes in this 
Act. That is, those who want to take 
advantage by shielding their income, should 
not be able to do so. am sure, when the 
Finance Minister will come with his, what 
you call, major policy statement, this will be 
kept in mind so that the Government must get 
the revenue which it ought to be given and at 
the same time small assessees should not 
have pinpricks and should not be put to more 
stress and strain. I think that should be the 
motto and principle of the. new taxes ;:nd 
policies. The should reflect the socio-
economic views of the Government. 1 am 
sure that in the proposals these things will be 
kept in view. 

Sir, we have often heard the Prime 
Minister and the Finance Minister saying that 
at present ours 's a high cost economy but we- 
have to bring about a low-cost economy so 
that ths crores of people living below the 
poverty line are enabled to get their items of 
daily necessities at cheaper rates. That js why 
I say that .we should avoid unnecessary 
expenses. 

1 am thankful to hon. Member, Shri Jha, 
that in his Administrative Reforms Report he. 
has pointed out that the items which are to be 
included in the Budget must first be 
scrutinised before they are actually included 
in the Budget so that the time taken for goin? 
into their deails i» avoided   and the whole 
proviiion in th« 
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Budget is spent in the same year. Ge 
nerally what happaens js that at the fag 
end of the year departments send piu- 
posals, tenders are invited and at the 
last moment they are accepted and un 
necessary   expenditure!   is  incurred, 

I would like to place this question be 
fore the House whether it is necessary to 
have six or seven financial institutions to 
cater to the needs of the industry. If 
the banks were not nationalised, I could 
understand the utility of the IDBI or the 
Industrial  Finance  Corporation. They 
were created before the banks were na 
tionalised. Ihe question is whether 
they are required in the present conditions. 
I demand a commission should be appoin 
ted to review the working of these insti 
tutions and to see whet'ner there is an 
over apping in the functioning of these 
institutions. And if it is so, what ac 
tion should be taken to reduce this num 
ber so that the unnecessary expenses are 
avoided. 

I would like to give some figures here. 
The Industrial Finance Corporation has 
given loans t0 the extent of Rs. 316 crores 
in the yenr 1985. The Industrial Credit 
and Investment Corporation has given 
loans amounting t0 Rs. 306 crores. The 
IDBI has given loan worth Rs 1,881 and 
the Industrial Reconstruction Bank has 
given loans amounting Rs. 41 crore only. 
The total comes to Rs. 2,543 
crores. These are not advances alone. 
They include guarantee money also. So, 
I do not know actually how much loan 
is given and how much is g;ven by way 
of guarantee. I feel that the amount 
given by these insti'ution may not be 
more than Rs. 2,000 or Rs. 1,500 crores. 
On the o'her hand our nationalised banks 
have given loans amounting to Rs. 
43,990 crcres in one year as advance. 
So, the question is whether we require 
the*.* irks'itutions to cater to the needs 
of the industries or whether tlvrfr needs 
can be met by the nationalised banks. 
As I told you earlier if banks were not 
nationalised, it was necessary to have these 
ins'itut;ons,  because at  that  time the 
comrnericial hanks might not be conr'ng 
forward. But now as the banks have *>een 
nationalised, I feel that instead     of 

having these institutions to cater to uV needs 
of the industries, the nationalised banks 
should alone do the job. Of course the 
Industrial Reconstruction Bank can be kept 
so that the units which are sick can be taken 
care of by them. Secondly, th?re are 92,015 
small scale units which are sick. 

SHRI KALPNATH RAI (Uttar Pradesh):  
Why they have become sick? 

SHRI JAGESH DESAI; I will not go into 
the details. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK):    Please  don't inierrupt. 

SHRI JAGESH DESAI; Sir, .there are 544 
big industries which are sick. The toial 
amount locked up in the sick industries is Rs- 
3,600 crores, out of which Rs. 2,339 crores is 
in big industries. In the case of small-scale 
industries Rs. 897 crores is locked up in 
92015  industries. 

SHRI VITHALBHAI MOTIRAM PATEL 
(Gujarat): These figures pertain to which 
year? 

SHRI JAGESH DESAI; I am quoting the 
figures given in 1985. After that I do not 
have. Out of 544 big sick industries, only 352 
are viable. Some of the banks are providing 
financial help to revive 270 big sick 
industries. They are also providing technical 
and other help. This comes to more than 75 
per cent. Sir, viable units are there in the 
small-scale sec'or also, according to reports, 
their number is 6,242. But only 2,228 v:able 
units are nursed. The Government is 
extending financial aid to the big industries, 
whereas small-scale industries are- not getting 
the same kind of he'p. The Small Scale 
industries that are being nursed by the banks 
are only one-third, whereas in big industries it 
is 75 per cent. This anomaly should be 
removed. We rnave to ensure that before we 
extend loan to big sick industries, the same. 
faci'ity should be given to small scale 
industries which are sick. Then only these 
industries can be revived simultaneously. As 
regards rising prices, T would not like to go 
into the details. However, I would l:ke to say 
a. few words on pulses and edible oils.    The 
Government ha»   given 



273 The Appropriation [13  AUG.  1986] (No. A) Bill, 1986'        274, 

in the last budget many incentives to the 
farmers for cultivation of puises and oilseeds. 
But I feej it is quite inadequate. Today the 
price of groundnut oil has gone up to Rs. 25 
per kg. Just before two monihs it was Rs. 16 
per kg. Still there are three months for thjS 
problem to be solved. We have to give a big 
boost to the farmers for the production of 
pulses and oilseeds. I am sorry to say that 
pulses production in the last ten years is rather 
stagnant. The production in 1976 was much 
more than what it is today. Similar is the case 
with oilseeds too. The production of oilseeds 
in the last 7 or 8 years is merely 20 per cent. 
This is an area where Government has to pay 
more attention by giving more subsidy to the 
farmers for per acre of cultivation. Th«y can 
be given fertilisers at concessional rates. 

A provision has been made in this 
Appropriation Bill for creation of Narcotics 
Control Bureau. I am happy that a sum of Rs. 
11.32 crores has been allocated for this 
purpose. I am sure with the establishment of 
this Bureau drug trafficking can be checked 
and rigorous punishment should be imposed. 
We can expect that in the near future the drug 
trafficking can  be e'iminated. 

Sir, I am happy to note that a sum of Rs. 
60.12 crores has. been allocated Ior importing 
of coins. I feel we should stop importing of 
coins. We may set up more mints to meet our 
coin requirements, In the meantime, 1 would 
request the Minister to make avail-ible these 
coins in plenty so that small vendors and 
hawkers may not face coins shortage. Sir, 
regarding the Helicopter Corporation of India, 
Rs. 53.49 crores have been allocated. Here 
again, 1 differ with the Government. Sir, I 
would like to know whether the Government 
requires another Corporation for this purpose 
when HAL is there? Can't fa work as a branch 
of HAL? Why do you want to crea'e so many 
Corporations? It is my opinion that again that 
will be more expensive and wiH affect the 
prices and that is why. 1 am of the firm 
opinion that we have to have a second look 
into this matter and see whether m$ should 
float this kind   of 

Corporation when the existing Corporation 
can take up this kind of work. Sir, 1 am very 
happy that Rs. 70 crores have been provided 
as subsidy to new industries in selected 
backward areas. I am very happy about that. 
This is the policy of our party and also of our 
Govt, that we want to have industries in the 
selected backward areas. But we have to see 
that this money which is given by way of 
subsidy should reach the needy people in 
time and they must have the full benefits. We 
have to ensure that before this amount 
reaches the needy people, it is not eaten away 
by any other person. We have to make 
ourselves very sure that the total subsidy 
which is to be given to such industries should 
be available to them and should be passed on 
to them in full and in  time. 

Sir, 1 am very happy that now the Gov-
ernment has taken care of their employees. It 
wag difficult for the officers to find 
accommodation in the city of Bombay and a 
large number of them had to stay somewhere 
in Virar and Bascin. 1 am happy that the 
Government has taken decision that as far as 
possible, they will provide accommodation to 
their staff in the places nearer to their place 
of employment and second, they will have 
offices of the department located there. This 
was necessary and I think that this 
programme will he taken up in a big way so 
that after sometime, all the officers will get 
their accommodation. 

Sir, as regards Maharashtra, I would like t0 
submit that Maharashtra contributes to the 
economy of this country, to the financial 
prosperity of this country but Sir, 1 feel that 
Maharashtra has been neglected. Sir, Bombay 
city is totally neglected. You cannot travel in 
suburban railways. 90 lakhs people are stay-
ing in Bombay and out of them, at least 40 to 
50 lakhs people have to go for their work and 
have to travel by train and who are they? 
They are the employees in the factories, 
teachers, students and small shopkeepers and 
Sir. they have to go daily for eprnin" their 
livelihood. I had suggested that instead of 9 
carriages, there should be 12 carriages. 1 
understand that thoy cannot increase the 
frequencies. For that purpose, whatever 
infrastructure 
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is to be changed, i.e., lengthening of tne 
piaiiunna, signaling to ue cnungcd, this 
should De done at the earliest so mat one-
ihird more passengers can go in these trains. 
IhiS, to some extent, will cater to the needs of 
people of Bomoay and will give some kmd of 
relief to them. 

Then, Sir, Maharashtra Government has 
given amenities in the' hutments of tneir own 
land and similarly, Municipal Corporation has 
given but in central land till today, they are not 
given no objection certificates except in two-
three cases. There are 5 lakhs people staying 
there and there are 43,000 hutments in the 
Central Government land but they are not 
given any amenities. Sir, I request through 
yon, that what we require jS no objection cer-
tificates from RaLways, from Defence, from 
Post and Telegraph and from other' 
departments so that these people should also 
be treated not. as third class citizens but as 
good as others. Since this has not been done in 
the Central Government land, this has resulted 
in a heart-burning among the slum dwellers in 
the city of Bombay. I am sure, this will be 
taken care of. Similarly, Maharashtra is the 
only State which has monopoly over cotton. 
This is the scheme by which farmers are 
getting due prices. But that scheme is 
extended every one year or two years. What 
we want is that this scheme should be made 
permanent. The Reserve Bank of India and the 
Finance Department should agree that this 
scheme is for the benefit of the farmers. They 
get g°°d prices; they get bonus. But because 
we do not get enough finance, we are not able 
to pay the cultivators at the time we take 
cotton from them. In this scheme the social 
objective is there. I would say that this is real 
socialism. I am sure this Government will help 
such causes by which the farmers can be bene-
fited. With these words, I support this Big. 

SHRI    K.     G.      MAHESWARAPPA 
(Karnataka); Mr. Vice-Chairman. Sir, the 
primary duty of the Finance Ministry is to 
control all expenditure of all the Ministries. 
The uree for achieving economy in the 
Ministries has been a cry in tb* wildernee*.     
Under    the present 

conditions, I am aware, it is not possible to 
achieve any economy because of the rising 
inttauon and rising prices. Any way I do not 
want to dilate on this aspect of the matier. 

The Government is considering the Pay 
Commission's recommendations for the 
Central Government employees and it is to 
take a decision shortly. My appeal to the hon. 
Minister is that before taking a decision, the 
impact of their decision on the economy of the 
States may also be taken into account because 
the State Government employees are also 
agitating for uniform pay scales. Then the 
hve-day week, introduced of course with the 
best of intentions, is not working 
satisfactorily. After the introduction of this 
system in the Central Government, the 
Karnataka Government also introduced five-
day week and our experience is that it is not 
working properly. The State Government is 
just now reconsidering whether to switch over 
to the earlier system of six day week. I appeal 
to the Union Government to reconsider this in 
the larger interest of Government work as welt 
as the people at large. 

Then  I  come  to  certain   aspects      of 
Karnataka.  The people of Karnataka are 
supposed   to  be  very   mild.       Generally 
they do not shout either in this House or in the 
other House or outside.  You heai of very little 
agitation from that part   ol the State.      But 
may 1 tell you about the injustice done to 
Karnataka regarding irrigation?      Take  for 
instance  the      percentage o'f irrigation  in  
Karnataka.      It is only 14 per cent as against 
the all-India average of  28  per cent.  And  if  I  
may give instances, in Andhra Pradesh, it     is 
32 per cent, in Tamil Nadu 42 per cent, in U.P. 
49 per cent, in Haryana 65.3 per cent, in 
Punjab 84.3 per cent.      In Karnataka, the 
irrigation is only 14 per cent though Karnataka 
or the erstwhile Mysore State was one of the 
pioneer regions     of hydro-electricity and also 
irrigation. Now, irrigation   projects   which   
were   proposed by the S'ate Government have 
not     yet been cleared by the Central 
Governmnet. Unfortunately, the Cauvery water     
issue has been made much of by our     Tamil 
Nadu friends in this House as well       as 
outside.  They  are  harping on  the   1924 
agreement jn the Cauvery water dispute. 
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After 1924 up to 1972, there has been 
progress in irrigation in Tamil Nadu. 
Formerly it was only 14 lakh acres. Now it is 
28 to 30 Iakh acres. In Karnataka formerly it 
was 3 Iakh acres and now it is 6 lakh acres. 

SHRI ALADI ARUNA alias V. 
ARUNACHALAM (Tamil Nadu): This is 
wrong  information.   (Interruptions) . 

SHRI K. G. MAHESWARAPPA;  The 
figures are starting at them. They are not 
prepared to come to an equitable settlement 
on equitable grounds. (Interruption by Shri 
Aladi Aruna alias V. Arunachalam) You are 
refusing to come to a settlement. You are 
harping on the constitution of a tribunal. You 
are opposing even  small  projects.    
(Interruptions). 

THE VICE-CHAIRMAN  (SHRI M. P. 
KAUSHIK);  Please don't interrupt. 

SHRI K. G. MAHESWARAPPA: I am 
giving figures. More than 40 per cent of the 
basin area lies in drought-prone area. 
.(Interruption). Cauvery is a bac-red river to 
both Karnataka as well as Tamil Nadu. Tamil 
Nadu has got 13 lakhs of irrigated area while 
all the drought-prone area is in Karnataka. 
From 1924 to 1972 in Karnataka the irrigated 
area increased from 3 lakhs to only 6 lakhs. 
That is the irrigation progress because of the 
obstacles created by Tamil Nadu. Tami' Nadu 
Government has to clear our projects. Have 
you ever heard of such a thing? It is the 
Central Government which should clear our 
projects, not Tamil Nadu. (Interruption). 
What was that agreement? I tear out that ag-
reement. ... (Interruptions by Shri Aladi Aruna 
alias, Arunachalam and Shri T-K.Babu). 

THE VTCE-CHAIRMAN (SHRT M. P. 
KAUSHIK): No interruptions, please. 
Nothing of what they say will go ofi record. 
The Member concerned alone has the right to 
speak and nothing else will go on record. 

SHRI K. G. MAHESWARAPPA: Fortv per 
cent of the basin area is drought-prone  area  
in     Karnataka.     Hemavathi, 

Kapina, Kalindi, are small projects. They are 
opposing    even these small projects. The 
Central Government has not cleared these 
projects. You are not able to utilise those 
waters.    After a'l, we are so liberal.    Thirty 
lakh acres come under Cauvery.    They are 
irrigated by Tamil Nadu as  our  sister-State.    
Even then  they are not  prepared  to  sit round  
a  table    and settle.   (Interruption).   They are  
banking and harping on an agreement said to 
have been entered into in 1924 between Mad-
ias   Presidency     ruled  by  the   Britishers 
and the erstwhile small Mysore State, not even 
Karnataka.    Tamil Nadu or Madras 
Presidency     then  was  not  the     Present 
Tamil   Nadu.    It  consisted  of     Andhra 
also.    It   was a much bigger State. And 
Mysore was a very small State.    It was not   
as  big  as present Karnataka.    And now  they  
are  harping on  an  agreement entered   into   
such   unequal   partners    in 1924 and they 
are not prepared to settle the matter.    Our 
Chief Minister has spent a   lot of time and 
appealed to them for days and days.   
Therefore, once again my appeal to the Central 
Government is until a   national water policy is 
evolved, no question     of  appointment of  a  
tribunal should    be entertained...     
(Interruption) (Time  bell rings).   Sir, because 
of      the interruptions  I have  been  able  to  
make only one  point.    I   have  got  two other 
points  to  make. 

Then I come to Krishna. I do not want to 
refer to the Krishna waters dispute now.   
(Interruptions). 

SHRT ALADI ARUNA alias V. ARU-
NACHALAM- Sir, I must be permitted to 
say something on this because I do not have 
any other opportunity. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): No, please. 

SHRT K. G. MAHESWARAPPA: Even in 
the case of the Krishna Tribunal Award, 
Karnataka has been done injustice. Fifty per 
cent of the basin area in Karnataka. Mr. 
Reddy wants the Srisailam and other projects 
to be cleared outside the scope of the 
Bachawat Tribunal Award.   I   do not want 
to deal with that 
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now. Tnere also there is a dispute now 
Therefore, I am appea'ing to the Govern 
ment to see that equitable distribution is 
made to all the States I do not say 
that Karnataka alone should be treated 
like that. Equitable distribution to all 
the river basin areas is the major ques 
tion which has to be decided now. Other 
wise, do you want that the Karnataka 
people should start an agitation like the 
peop'e in Punjab or in some other State? 
ATe you instigating Karnataka to become 
a parochial State? Sir, these are all 
matters which the Central Government 
should take into consideration. (Time 
bell rings) . ■   . 

Lastly. Sir, with regard to the power 
projects, T would like to say that there are a 
number of power projects. (Time bell rings). 
The Central Government has not made anv 
investment during the last ten years.    We 
have got many projects. 

THE VICE-CHAIRMAN (SHRIM. P. 
KAUSHIK); That is enough. Yes, Mr, 
Vi^hvjit Prithvijit Singh now. 

SHRI VISHVJFT PRITHVUIT SlNGH 
(Maharashtra):   Mr.   Vice-Chairman.   Sir, I 
rise to support the Appropriation Bill. 

Sir, unlike the Lok Sabha, which can 
discus* individual Department in denth everv 
year, we d0 not really gOf a chance to d'seurs 
manv individua' Departments. Therefore. I 
always take the opoortunity of the 
Appropriation Bill to talk about certain 
particular Departments. At the present 
juncture, I wouVi like to talk about the 
Denartment of Culture of the Government of 
India. 

Sir, We do have a cultural policy which is 
en^hnned in our Constitution. In our 
Constitution, article 49 makes it an obligation 
both on Parliament and the Stat* Legislature.; 
to Protect everv monument or place or object 
of artistic or historic interest. 

 

 
THE VICE-CHAIRMAN  (SHRI M. P. 

KAUSHIK): No interruptions, please. Mr. 
Singh, you' please address the Chair. There 
should not be any dia'ogue. Now, Mr. Singh, 
you continue with your speech. 

 
Sir, as I said earlier, article 49 of the 

Constitution puts an obligation both on 
Parliament and the State Legislatures to 
protect every monument or place or object or 
artifact or artistic or historic interest from 
spoliation, disfigurement, des-ruction, 
removal, disposal or export, as the case may 
be. Then, Sir, article 5(a) imposes a duty on 
every' citizen of India to value and preserve 
the rich heritage of our composite cu'ture. 
Now, there are two Acts. One is the Ancient 
and Historical Monuments Acts under which 
all the ancient monuments and artifacts are 
protected anj there are different . State Acts 
enacted for the same purpose. Then there is 
the Antiquities and Art Treasures Act of 1972 
which protects certain categories of movable 
properties which are also of historic 
importance. Sir, in the 'fifties, the founding 
fathers of our Constitution set forth a cultural 
policy and that culural policy visualised the 
setting up of the Department of Cu'ture at the 
apex and below that there were three maior 
institutions. Ona is the Archaeological Survey 
of India for the orderly preservation and 
conservation of ihe monuments; the other is 
the National Museum for the preservation of 
thf movable properties of culture; and the 
third is the 
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National Archives of India for documents, 
deeds, papers, books, etc. Below that, Sir, for 
the dissemination of this culture ,and for the 
purpose of fostering our culture, three 
institutions have been created. One is the 
Sangeet Natak Akademi; the second is the 
Lalit Kala Akademi; and the third is thg 
Sahitya Akademi. Then, Sir, to disseminate 
information about culture, the Ministry of 
Information and Broadcasting and the 
Directorate of Advertising and Visual 
Publici.y were set up. All these institutions are 
there and they are functioning^ But what is the 
problem? The States were asked io set up 
similar institutions in the States to follow the 
central pattern. They have set up their own 
academies, •thier own departments and those 
are also functioning, The manpower is there. 
The infra-structure is there. But there are 
various kinds of prob'ems. The first is the 
salary and wage structure. It has got let far be-
hind. The second is the employment ratio and 
what exact task a particular individual is 
doing. The third is the budgetary constraints 
which have now become unsurmountable. I 
would like to deal with these institutions. I am 
going to deal with only three apex institutions, 
namely, the Archaeological Survey of India, 
th* National Museum and the National 
Archives. 

Out of the total budget of the Archaeological 
Survey of India, 86 per cent of the budget is 
spent on. salaries and wages. What kind of 
preservation can they do if 86 per cent of the 
budget ;s spent on salaries and wages? The 
most important thing and task is the protection 
of safeguarding all these monuments. For that 
you require security staff and a list of a'l sites 
is required. At least, we should know what we 
have in this country. No list has been prepared 
so far. I had asked a question when I first 
became a Member of Parliament in 1982 
whether they had made a list of all the 
archaeological sites. I was renlied in the nega-
tive and told that the list is under preparation. 
It £s Still under preparation four years 'ater. 
The prooosed national heritage sites in this 
country are 250.000.    There are  two 
schedules.    In 
940 RS.—11. 

the central schedule, there are 3521 sites and 
monuments which we have declared 
protected. There are 2756 sites to be protected 
by the State Government. Out of 3521 sites 
which have already been declared protected, 
we have been able to provide watch and ward 
staff or chowki-dars for only 1600. The 
monuments are lying unguarded and lot of 
thefts are taking place. Sir, very important 
sites have been left out. For example, in the 
six North-Eastern States, there is not even one 
site which is at present protected. They have 
been declared protected. But no watch and 
ward staff is there. Just to give you an 
example, in Manipur, there is Govinati Temple 
at Imphal. There is also the 12th century 
temple of forest gods at Tanging belonging to 
the Nanag kings. It has a collection of 
garments of the kings from 12th century. 
Then, in Tripura, there is the 16th century 
temples of Udaipur, the temple of Mangal 
Chandi at      Amarpur.      In    Meghalya, 
there is the Denggakosi complex of temples 
and palaces in Garo District. All lhese are 
lying unprotected. 

Sir, the policy requires at least three basic 
things. One is the listing of monuments, to 
deternurle the areas of priority and to provide 
incentives to the public to do something about 
it. As far as incentives are concerned, one of 
the major things was the abolition of Estate 
Duty. We are very lucky that because of the 
efforts of Shri L. K. Jha who is sitting here, it 
cou'd be done. ■ He had written to the 
Government when he was in Government and 
he made sure that the Estate Duty is abolished. 
We are thankful t0 him and that is a step in the 
right direction. Secondly, the scales are too 
low for watchmen and people are not coming 
forward for employment. I would suggest that 
we must employ ex-servicemen as watchmen. 
There is a huge fund of ex-servicemen all 
over the country. They are to be emploved as 
watchmen or as security staff. There is no set 
po'icy. Mnster craf'smen are given award by 
the Develooment Commissioner of 
Handicrafts. Master craftsmen Ihave been 
identified (n the various areas, in the area of 
woodwork or marble    or 
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stone. When we have to preserve these 
monuments, when we have to reconstruct 
these monuments at that stage, these master 
craftsmen are not used. 5 p.m. Nobody bother 
about them. The ASI had to use these master 
craftsmen. One of the most horrendous things 
has happened in the Taj Mahal. As you went, 
on the right side a large white marble slab has 
been replaced. Instead of white marble, it is 
grey marble. Instead of a pretty flower being 
made On it, a very poor quality flower has 
been made because a master craftsman has not 
been used. The craftsmen employed by the 
ASI are treated as Class III emp'oyees. Under 
the Schedule of the Government, they are 
treated as Class III employees. No 
conservation and restoration can take place 
but only a poor type of reconstruction can 
take place. This is what you are going to 
Ihave. 

Sir, we are members of the UNESCO. 
There is something called a World Heri 
tage Committee. It identifies monuments 
and areas all over the world and then 
provides international funding for their 
preservation. And if huge funds come in 
some kind of proper work can be 
done. India has got six sites. Earlier 
it      had      four. Now two  more 
have been added. We have six sites which we 
have specifically asked the UNESCO and the 
World Heritage Committee, and they have 
accepted theSe six sites. They are: the Taj 
Mahal, Ajanta and Ellora, the Agra Fort, 
Konarak, and Mahabalipu-ram. These are the 
sites which have been identified. I would like 
to eive, a little contract. Shri Lankan, Sir, has 
had identified by the World Heritage 
Committee the sacred city of Anooradha 
Puram, the ancient city of Polonnaruva, the 
ancient city of Sigiriya. They have been brave 
enough to ask for the preservation 0t entire re-
gions( a whole series of monuments. We have 
followed a wrong policy by asking for the 
preservation of individual monuments. We 
could have asked for the preservation of the 
city of Agra, the city of Varanasi, the city of 
Hampi, the city 

of Tanjorc, the city of Ajmer, and me city of 
Jaisalmer. But we have not done so. We have 
asked for individual monuments. I would still 
urge upon the Government to ask for the 
preservation of these cities so that we can get 
proper funding and we can get something 
done. We have to strengthen the ASI because 
if we do not strengthen the ASI, all our 
monuments, many of them lying unprotected, 
wiH disappear. 

Sir, I would like to quote here trom 
Heinrich Zimmer. This is an old book. It is 
not new. This is just to show that the things 
are exactly the same now as they used to be 
many years ago. This is the "Art of Indian 
Asia* by Heinrich Zimmer. This is the 
second edition. The first edition was 
published in 1955. And what does it say?   It 
says: 

"The caves of Ajanta still preserve an 
astounding series of frescoes and, since in 
ancient Hindu literature one reads much of 
painting and painted walls, it is certain that 
this bold, simple and superb style derives 
from a long an<l masterly tradition. 
However, we possess scarcely any further 
visible evidence. These price'ess remains 
from the sixth and seventh centuries A.D. 
are practically all that we know of an 
Indian craft which—as can be deduced 
from other indications—was one of the 
dominant sources 0f the Buddhist art of the 
entire Far East. 

No review of Indian art would be 
complete if the branches of the tradition 
that opened southward to Ceylon and 
Indonesia and northward into Nepal, Tibet 
and Chinese Turkistan were omitted; for, 
as we have seen, the monuments of the 
Indian mainland are largely ruins. The more 
we find and reconstruct, interpret and 
understand, the more do we realise how 
much has Been lost." 

Sir, we have to stop this loss. 

To go on, Sir, to the National Museum, the 
National Museum is the apex. There are 386 
museums in the country. There are three 
Central Museums.   They are th© 
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National Museum, Delhi, the Indian Museum, 
Calcutta, and the Salar Jung Museum, 
Hyderabad. And the rest are either of the 
State Governments or trusts OT private.    And 
out of these 386 museums, 
how  many  have  got  laboratories?  Only 
seven      have        laboratories. Apart 
from these seven, the Centre has the National 
Library for the Conservation of the Cultural 
Properties of India at Lucknow. That is only 
one laboratory that is under the Central 
Government. Apart from that there is the 
National Museum at Delhi with a staff of 28, 
the Jndian Museum Calcutta with a staff of 8, 
the Salarjung Museum Hyderabad with a staff 
of 10, the State Museum Hyderabad with a 
staff of 2, the Patna Museum with a staff of 4, 
the Bharat Kala Bhavan Varanasi with a staff 
of I. the Mathura Museum with a staff of l, 
the Baroda Museum with a staff of 3. the State 
Museum Madras with a staff of 4, the Shrinagar 
Museum with a staff of 4. and the Victoria 
Memorial Hall. Calcutta with a staff of 10. 
You wiH thus see that a total of 75 individuals 
are working towards preservation in 
laboratories, only 75. 

I would like to quote once again from an 
article.   It is a recent article in    the Times of 
India' of Sunday    the      10th August.   It  js  
talking about Endangered Heritage of India. It 
says. "Even as the 400   odd museums in the 
country are in a state of neglect, India «s being 
robbed of its works   of   art by   flourishing 
vandals. Art objects mostly metallic from the 
several thousand temples    in Tamil     Nadu, 
Andhra  Pradesh,  Karnataka, Kerala  etc. find 
their way into the hands of vandals through 
local     artisans.   These    artisans make a 
replica of the original and then the latter is 
smuggled out.   This nefarious trade,  experts  
say,  has     Deen flourishing because'of the dearth 
of trained restores in different areas    such as 
bronze, stone, clay, wood, textile, leather, 
paper, ivory, etc. ... In the Add of restoration 
of oil paintings, the situation ;s     even      
worse. Then it goes on to say.  "The report 
says that in fact. there js a dearth of conserva-
tion ethos and the whole country does not give 
the kind of importance conservation deserves.   
in     majority     of cases, even minimum funds 
are not     provided    for 

acquiring chemicals aiy tools.. .In order to 
improve   tbe    functioning     of      the various 
museums and check     trade     of valuable 
treasures of art, the committee has 
recommended that every     important museum 
should have conservation laboratory.   In fact, it 
should be made compulsory that these museums 
incorporate laboratory as their basic component. 
In order to achieve this, it has been 
recommended that the  authorities     concerned     
should provide      liberal      grants to the 
various museum." 

Sir, one ot the first principle of a museum is 
accession. There should be a list °f accession, 
a photograph of th© object along with the 
description. Thi» is very essential to prevent 
any thefts. None of our museums apart from 
two have got any proper records. Only two 
have got proper records, the Bharat Kala 
Bhavan Varanas; and the Calico Museum of 
Textiles m Ahmedabad. No other museum has 
got any idea of what they have got. They do 
not even have a proper Ust. 

The Aurel Stein collection of Central Asian 
Art Pamtingg are kept in barracks at the 
Archaeological Survey of India. Water is 
seeping anj destroying the objects. The 
national museum does not have the 'east 'dea °f 
what it contains. There h no list of these objects 
and these objects are suffering because of 
seepage o'f water from the ground and leaking 
roofs because of n0 kind of preservation. The 
Buddhist Treasures of 2nd century at 
Nagarjunakonda Museum are going to be 
destroyed. Various newspapers have published 
articles on these things. I do not want t0 g0 into 
the details. All these things are being destroyed 
because of lack of facilities. 

No proper educational courses are available 
in Indian universities for museum management. 
Only Baroda University ha» got a course. That 
is the only university here. Our museums have 
got such a huge fund of objects but very few 
are on display. Our museums are actually jn 
the ancient tradition of bhandars which are the 
store-houses of art and culture. Biit we have 
no ust of these objects and no 
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description of these objects. Even a proper 
accession policy is lacking. 

Now, Sir, I will come lo tne National 
Archives. The main laboratory js the national 
laboratory at Alipore in Calcutta. This is 
covered by the Copyright Act. Every single 
object jn India has t0 g° throug'h the National 
Archives and the Asiatic Society of Bombay, 
Calcutta for preservation of records. In 
Calcutta, we have the example of the hon. 
Minister, Shrimati Sushila Rohatgi. She 
recently visited Calcutta and saw the objects, 
the whole of manuscripts being removed, and 
sh3 asked why was that happening 'and they 
said that they cannot keep track of all these 
objects. They don't know what they have. And 
the hon. Minister ordered that this be closed 
and an inventory be made and only after that, 
it should be opened to public and for research 
scholars. That ;s the state of ■what ;s 
happening to our libraries. 

The National Library in Calcutta had asked 
for a grant of Rs. 13 crores from the 
Government this year, and the Government 
has granted only Rs. 1 crore. This is 'about the 
English libraries. Now, let Us take vernacular 
libraries. Since my friend there was talking 
about the vernacular libraries, I may also say 
something about it. Sir, there is such a store-
house of knowledge in these libraries. Sir, 
K'apila Vatsyayan, who used *o be t'ne 
Secretary of the Department 0f Culture, headed 
a committee which estimated that there are 30 
crore manuscripts in the country which are 
lying unpreserved, un-catalogued 'and unlisted 
and nobody has gone into that aspect. There 
are four major libraries. Khuda Baksh Library 
in Patna, Raza Library in Rampur, Saras-wati 
Library in Tanjore and Deen Dayal Library in 
Bikaner. These are the ones about which some 
information was available, some catalogues 
were there, some listing was there But alas! 
The most fantastic thing has happened with 
Deen Dayal Library of Bikaner. It has recently 
been sold by the Vieirs of Shri Deen Dayal to 
various buyers who came from a'l over the 
world bidding for jt and they have 

taken away a'l the books and manuscripts; 
they have all gone. Deen Dayal Library 
which was a store-house of our rich cultp-ral 
heritage is destroyed and finished; jt has 
been auc.ioned off. But I hope this will not 
happen to the rest of our libraries. 

There 's no provision for microfilming and 
for preservation because the libraries have no 
funds. Government today is spending money 
on creating newer and newer cuLur'al 
institutions; more and more insti.utions are 
being: created. These regional cultural centres 
are being set up recently; it is a good decision. 
But what I have to say is that we have to 
strengthen the existing infrastructure which 
has been seen *o work in the past. It can be 
made to work even today. That js of prime 
importance. Here, I would '"ce to quote an 
eminent person whom I wiH not name, who 
heads a national trust, and he says: 

"The first consideration for the Minitry of 
Culture was to ensure responsibility and 
accountability jn the institutions set up by 
Government. The constant endeavour to 
create new institutions h'ad caused 
inordinate confusion with regard t0 
responsibility and had vitiated attempts to 
hold accountable those institutions that 
were already in existence for the soHc'fic 
purpose of disseminating cultural 
information on ^'ational Integra ion while 
respecting cultural diversity." 
I quite agree with him. This is the most 

important thing. We have to preserve what 
we already have. 

As   I   have  pointed   out,   the      main 
problem      is      the      lack      of     funds. 
Government      a'on-e      cannot      cope up 
with    this   problems;    Government    cannot   
be   expected   to   cope   up   with    it Our tax 
l'aws—we are 0n trie Appropriation Bill; so I can 
talk    about financial part—are not conducive 
to     any private contributions,    contribution 
by private individuals  or bv  industry.    
Section  35(11 (iii) of the Finance Act allows 
103 per cent exemption    for    scientific 
research.   But conservation ,-s not science? 
Unfortunately, that is not allowed here. They 
allow for scientific research by institutions 
approved by Secretary Science and 
Technology. And, 
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^ir. most of these contributions go to in-
house laboratories of the industry. It becomes 
a symbiotic relationship l'hat tae same 
industry, the same business house gives 
money to a laboratory which ia approved by 
the Department of Science and Technology 
which is an in-house laboratory doing 
research for that business house. It becomes a 
symbiotic relationship. It is t'ne Centre's 
money; ;t is the people's money which is used 
for this research. I am not saying research is 
bad; but it becomes a„ in-house effort. 
Whereas, for the museums, for the libraries, 
which are approved, the exemption is under 
section 80 G of the Income-tax Act. It comes 
t0 only 50 per cent. Only 50 per cent. T*his 
lacuna has to be pluggsd. We have to amend 
the law and we have to see that culture gets its 
due place. Only then, can we hope t0 have 
proper progress in the preservation of our 
heritage. 

•Sir, in conclusion, i would like t0 quote 
what our late Prime Minis'er, Shrimati Indira 
Gandhi, said. She said some apt things. 

"You cannot belong to rhe world imless 
you belong to your own culture ana' your 
nation. A tree must have roots. Though the 
roots go deep into the ground, the tree 
itself grows up into the sky towards the 
sun. So musi we turn our faces and our 
steps towards tha future though our roots 
remain in the past." 

Thank you. sir. 
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THAKUR JAGATPAL SlNGH; Sir, on a 
point of order. He cannot say this. It is an 
aspersion on the judiciary. (Interruptions). 

 

THE VICE-CHAIRMAN (SHRl H. 
HANUMANTHAPPA): You conclude now. 

SHRl      CHIMANBHAI MEHTA 
(Gujarat): Sir. he is casting aspersions on the 
judictary. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE (SHRI 

B. K. GADHVI): Sir, this is something which 
cannot go on record. It »s an aspersion on the 

High Court and the Supreme Court Judges. 
THE VICE-CHAIRMAN (SHRI H. 

HANUMANTHAPPA): Mr. Singh, you 
conclude now. 

SHRI B. K. GADHVI; Sir, it cannot go on 
record. 

•Expunged as ordered by the Chair. 

SHRI CHIMANBHAI MEHTA: Mr. Vice-
Chairman, please allow me. Let him continue; 
I do not m'nd- But, Sjr, two Members and also 
'he Minister have pointed out that he is 
casting aspersiom on the judiciary. Those 
words, after your persual   should be 
expunged. 

THE VICE-CHAIRMAN (SHRl H. 
HANUMANATHAPPA); After I look into 
the records, I will sCe what should be done. 

 

Are you going to    answer the interruptions?
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THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): Whatever the 
honourable Member 'aas sa'^ about f*0 

persons who cannot defend themselves here 
will be expunged from the record. 

The house now stands adjourned UU 11-
00 A.M. tomorrow. 

The House then adjourned at ten 
minutes past six of the clock, till 
eleven of the clock, on Wednesday, 
the 14th August, 1986. 

♦Expunged as ordered by the Chair. 


